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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI 

FINANCE (REVENUE-Il) DEPARTMENT 

DELHI SACHIVALAYA, LP. ESTATE: NEW DELHI-110 002 

Ng. F3(25 )/Fin(Rev-1)/2020-21/DS- IV / $7 Dated: ol? topo 

ae Notification No. 11/2020~ State Tax 

No. F.3(25)/Fin.(Rev-1)/2020-21/DS-TV/ - In exercise of the powers conferred by section 

148 of the Delhi Goods and Services Tax Act, 2017 (03 of 2017) (hereinafter referred to as the 

said Act), the Lt. Governor of National Capital Territory of Delhi, on the recommendations of 

the Council, hereby notifies those registered persons(hereinafter referred to as the erstwhile 

registered person), who are. corporate debtors under the provisions of the Insolvency and 

Bankruptcy Code, 2016 (31 of 2016), undergoing the corporate insolvency resolution process 

and the management of whose affairs are being undertaken by interim resolution professionals 

(IRP) or resolution professionals (RP), as the class of persons who shall follow the following 

special procedure, from the date of the appointment of the IRP/RP till the period they undergo 

the corporate insolvency resolution process, as mentioned below. 

2. Registration.- The said class of persons shall, with effect from the date of appointment of 

‘AIRP / RP, be treated as a distinct person of the corporate debtor, and! Shall be liable to take a new 
Nw er” 
ry ¥\ registration (hereinafter referred to hs the new registration)in each of the States or Union 

_ territories where the corporate debtor was registered earlier, within thirty days of the 

AES appointment of the IRP/RP: 
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Provided that in cases where the IRP/RP has been appointed prior to the date of this 

notification, he shal) take registration within thirty days from the commencement of this 

notification, with effect from date of his appointment as IRP/RP. 

3. Return.- The said class of persons shall, after obtaining registration file the first return under 

on which registration has been granted. 

yr Wee section 40 of the said Act, from the date on which he becomes liable to registration till the date 

wy 
4. Input tax credit,-(1)The said class of persons shall, in his first return, be cligibleto avail 

input tax credit on invoices covering the supplies of goods or services or both, received since 

his appointment as IRP/RP but bearing the GSTIN of the erstwhile registered person, subject to 

the conditions of Chapter V of the Said Act and the rules made thereunder, except the provisions 
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sahil (4) of section 16 of the said Act and sub-rule (4) of rule 36 of the Dethi Goods 

and Service Tax Rules, 2017 (hereinafter referred to as the said tules). 

(2)Registered persons who are receiving supplies from the said class of persons shall, for the 
period from the date of appointment of IRP / RP till the date of registration as required in this 
notification or thirty days from the date of this notification, whichever is earlier, be eligible to 
avail input tax credit on invoices issued using the GSTIN of the erstwhile registered person, 
subject to the conditions of Chapter V of the said Act and the rules made thereunder, except the 

provisions of sub-rule (4) of rule 36 of the said rules. 

5. Any amodmt deposited in the cash ledger by the IRP/RP, in the existing registration, from the 
date of appointment of IRP/RP to the date of registration in terms of this notification shall be 
available for refund to the erstwhile registration. 

Explanation,- For the purposes of this notification, the terms “corporate debtor”, “corporate 
insolvency resolution professional”, “interim resolution professional” and “resolution 
professional” shall have the same meaning as assigned to them in the Insolvency and 
Bankruptcy Code, 2016 (31 of 2016). 

2 This notification shall come into with effect from the 21“day of March, 2020. 

By a and in the name of the 

Lt. Governor of the National Capital Territory of Delhi, 

me. 
(Sunil Sehgal) 

Dy. Secretary IV (Finance) 

No.F3(25 )/Fin(Rev-1)/2020-21/DS- Iv | 5/ Dated: ~YE/ a} 0 
Copy forwarded for information to:- 

The Principal Secretary to the Hon'ble Lieutenant Govemor, Delhi 

The Secretary (Finance), Govt. of NCT of Delhi, Dethi Sachivalaya, I.P. Estate, New Delhi 

The Secretary (GAD), Govt. of NCT of Dethi with the request to publish the notification in 
Uhi Gazette Part-IV (Extraordinary) in today’s date. 

ne Commissioner, State Tax, Delhi, Vyapar Bhawan, I.P, Estate, New Delhi. 
5. The Additional Secretary to the Hon'ble Chief Minister, Govt. of NCT of Delhi, Delhi 

" Sachivalaya, LLP Estate, New: Delhi 
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6. The Secretary to Finance Minister, Govt. of NCT of Delhi, Delhi Sachivalaya, |.P. Estate, 
New Deihi 

7, The Additional Secretary (Law), Govt, of NCT of Dethi, Delhi Sachivalaya, |.P. Estate, 
New Delhi 

8. The P.S. to the Leader of Opposition, 29, Delhi Legislative Assembly, Old Secretariat, 
Delhi, 

. 
9. OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Sachivalaya, LP. Estate, New Delhi, 
10. Guard File, 
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(Sunil Sehgal) 

Dy. Secretary IV (Finance) 
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WGI. 3(28) / freer!) /2020-21/2ire. wo. ta waert aa feet B somes, 
eee Hret ofe Ber wy PAR, 2017 017 ar os) (Foe gat Rae Geary wee Pret wer 
wet @) Blunt 148 arr wees wferat wr watt at ey aftve aft fone ox or 
Worsiga mated (re gat gad qeery cme etree aif wer ren 8) Soa 
fearen afte wiert sarret wife, 2016 (20168 wr 31) B sadet S saftey Pever seh foot 
Prathe fare ede weary wiftrer & Tor we & ote fore ere wae, afer emus gftrert 
(argseeh) ar wares gftret (ereh) gre far on ver B te afer S wt Bw en F 
wfrefaa wet & ut afore amet a Prater at artes & Pita Raver wet wares 
wibrer gh ort tres 8 Ay uersttaftrnr aeeet eete afin ar aquest Be | 

2 eforetee— te animal & san wt ah, angsieth /omedh ot Prafy a ater & wrt 
Sree aot & yf waiter S oo A arn ore ate wes weet ate Wa aoa dail 4 ore 
we Fat at wres of, ong ame H/o h at Pata @ dhe Ra S size aa 
arse (Rot geet gee cearey sar erator wet rar #) gear @ fry overall eter: 

we tet cen 4, cet omgsreth /anet wt gw oftqee Bt ota & gi Pafter A 
7S @ at ae og om Aon fo gq often S wera & ale fea S tee eater 
PITT |G ars oR A/a Hh ah Prefer at artes B waht erm 

3, frawh— ta aftradt or var at, voagiow wa oe & wey ve ate & Brea 
ae viorgior & fey weeardt et rar t, & wa antes, forrai vforefrereor ers fran rar 
%, se wat ahaa a are cow S ats cee awh wree we 

4. FAS oT wea (1) sigs /areh wt Fras & eafeerat an war ef, wa Moret wy at 
fs crore of ya at omg wa ae ara Benst at cra a onghf ara ah & @ fre waa 

safray BH arr 16 FH sq (6)  waaet of feet ara she Wer we Prem, 2017 (Re 
FHF FHS Frere Ser Pay eer Tar &) van aera S ana 5 B oudet ste ag wae 
my rust @ sea. & fram 36S wuftan 4) @ Rare, meq saat wer flawh & gage 
er Fe SHIT west wr ora er} 

@) te ergign afte fore, sar of @, ongseehyoret Ht Mate wt mts oe 
waft @ fay ot ge often A aertiie eorgtern a ate we a ga afiege &
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